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Misc(J) case is registered.  

Both sides are represented. 

This Misc(J) Case has arisen out of the petition no. 

690/2022 dated 22.04.2022 under Order IX Rule 7 of CPC 

for vacating ex-parte order dated 11-04-2022 against the 

defendant nos. 2, 3, 4(i), (iii), 6(i), (ii) and (iii). 

Copy of the petition is already received by the Ld. 

Advocate of the opposite party/ plaintiff. 

Heard the Ld. Counsel representing both sides. 

Also, perused the case record as well as the 

provisions of law. 

The factum of the matter as enumerated in the 

petition is that due to unwilful inadvertence on the part of 

the engaged advocate of the defendant nos. 2, 3, 4(i), (iii), 

6(i), (ii) and (iii) and non entry of the case in the 

advocate’s dairy, no steps could be taken on 11-04-2022 

on behalf of the defendant nos. 2, 3, 4(i), (iii), 6(i), (ii) and 

(iii). The Hon’ble Court was pleased to pass an order on 

11-04-2022 directing to proceed the suit ex-parte against 

the defendant nos. 2, 3, 4(i), (iii), 6(i), (ii) and (iii). Also it 

is mentioned that defendant nos. 2, 3, 4(i), (iii), 6(i), (ii) 

and (iii) already filed their written statement and are very 



much willing to contest the case and to take part in the 

proceedings of the suit. 

Therefore, prayed before this court to vacate the ex-

parte order dated 11-04-2022. 

Per contra the opposite party/plaintiff has not raised 

any objection. 

Considering the submission and for the interest of 

justice and for proper adjudication of the case I deem it fit 

to allow the petition 690/2022 filed by the petitioner. 

Accordingly, the order dated 11-04-2022 is hereby 

vacated. 

With the above observation and this order, this 

instant Misc(J) Case is hereby disposed of on contest. 

 

 

 

 

 
 
 
 
 
 
 
 
 


